
   
 

 
 
   

 
 
 

 

 

    

   

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Cont.Cas(C). No. 12 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

20.10.2014 

Learned counsel for petitioner prays for and is granted further 

2(two) weeks’ time to file rejoinder affidavit. List on 5-11-2014. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



   
 

 
 
   

 
 
 

 

 

     

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Cont.Cas(C). No. 19 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

20.10.2014 

Learned counsel for petitioner prays for and is granted time to 

argue the matter. List after one week on 28-10-2014. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
 

 
 
   

 
 
 

 

 

    

       

 

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(Crl). No. 13 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

20.10.2014 

Learned counsel for the parties state that pleadings are 

completed. Thus, they pray for and are granted 10(ten) day’s time to 

argue the matter. List on 30-10-2014. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
 

 
 
   

 
 
 

 

 

     

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C). No. 43 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

20.10.2014 

Learned counsel for State prays for and is granted 2(two) 

weeks’ time to file affidavit-in-opposition. List on 28-10-2014. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



   
 

 
 
   

 
 
 

 

 

    

        

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C). No. 151 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

20.10.2014 

Learned counsel for the parties state that pleadings are 

completed. Thus, they pray for and are granted one week’s time to 

argue the matter. List on 29-10-2014. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 



   
 

 
 
   

 
 
 

 

 

     

     

      

   

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C). No. 191 of 2013 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

20.10.2014 

As per joint request of learned counsel for the parties, for 

effective assistance, the record of Garo Hills Autonomous District 

Council connected with this case would be required. Thus, let the 

same be summoned. List on 04-11-2014. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



   
 

 
 
   

 
 
 

 

 

       

   

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C). No. 223 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

20.10.2014 

Learned counsel for respondents prays for and is granted 

2(two) weeks’ time to file affidavit-in-opposition. List on 4-11-2014. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



   
 

 
 
   

 
 
 

 

 

       

   

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C). No. 229 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

20.10.2014 

Learned counsel for respondents prays for and is granted 

2(two) weeks’ time to file affidavit-in-opposition. List on 5-11-2014. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



   
 

 
 
   

 
 
 

 

 

     

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

WP(C). No. 259 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

20.10.2014 

Learned counsel for petitioner prays for and is granted time to 

argue the matter. List after one week on 28-10-2014. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 


